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MCW/ORDER
PER NARENDRA KUMAR BILLAIYA, AM:

This appeal by the assessee is preferred against the order of the
Id. CIT(A) - 2, Jaipur, dt. 02/01/2024 pertaining to Assessment Year
2012-13.
2. The sum and substance of the grievance of the assessee is that
while confirming the assessment, the 1d. CIT(A) erred in dismissing
the appeal of the assessee in limine.
3. The 1d. Counsel for the assessee, drew our attention to the notice
served by the ld. CIT(A) which are e-mails and pointed out that the e-
mails have been sent to wrong addresses.
4.  We have carefully considered the screenshots of the e-mails.
None of the e-mails is in the name of the assessee. We are of the

considered view that the 1d. First Appellate Authority ought to have
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sent the e-mail at the correct e-mail id. We accordingly restore the
issues to the file of the 1d. CIT(A) with a direction to decide the appeal
afresh after affording reasonable and adequate opportunity of being
heard to the assessee by serving notice at the correct e-mail id. The

assessee is directed to provide its correct e-mail id.

5. In the result, appeal of the assessee is allowed for statistical
purposes.

Order pronounced in the Court on 9t July, 2024 at Mumbai.

Sd/- Sdy/-
(RAHUL CHAUDHARY) (NARENDRA KUMAR BILLAIYA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Kolkata, Dated 09/07/2024
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